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Imphal, the 3rd N_d_\'embcr,'. 1783

—The following Act of the -Legislature, i
published in the Manpur

Moanjpur which

‘No. 2/19/83-Leg/L.
received assent of the Governor on 3-11-83 is hereby

Gazette. . ., . . - i E=
ERES e T H A. SUKRUMAR SINGH.
R ' Under Secretary (Law) to the Govt. of
Manipur.

THE MANIPUR PROFESSIONS, TRADES, CALLINGS AND
EMPLOYMENTS TAXATION (SECOND AMENDMENT; ACT, 1983

(Mapipur Act No. 7 of 1983)

s An
. Act

furrﬁer to amend the Manipur Professions, Trades, C‘m’h‘ugs aid Employ-
ments Taxation Act, 1981 (Manipur Act 5 of 1981). o

BE it enacted by the Legislature of Manipur ig (i -
Year of the Republic of India as.follows :- he Thirty-fourth

1. (1) This Act may be called. the Manipur Professions, Trades. Sorttite

Callings and Employments Taxation (Sccond Amendment) Act, 1983 S
) B n.encement.

(2) It shall be deemed to have come j L A
ist day of April, 1982, it foree with effect from

2. The Schedule " annexed to {he M=I OF ek
Call:‘ngs-_apd- Bmployments Tasalip. Act.“l"%llr slrﬂli‘lj"rle:b!k‘lIs" Trades,
the following Schedule : by : A besubstituied

Amendnient
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'::Fgg and 3. (/) The Manjpur Professions, Tradcs,
. Taxation (Second 'Amendment) Ordinance,

R ;] \
2
N WFHE SCHEDULE o .
SRR (See Scclion 4) P ez e
Rate of tax in the casc of cvely person -
o — ———
Where the: tota) gross, annuuk inw_mC-HmOU“t of tax
.'-._______,_____...-——-—--'_-._——--——-——"'.
1. Doeg notexceed Rs. 10,000/— . ) Nll.lOO/—
- 2.  Exceeds Rs. 10,000/— but does not Rs.
i cxceed Rs. 15,000/— - o .
.~ 3. Exceeds Rs. 15,000/— but docs not Ry, 150/—.
exceed Rs. 20,U00/—
Rs. 200/—

4. Excceds Rs. 20,000/— but docs not

exceed Rs. 25,000/— )
5. Exceeds Rs. 25,000/ — Rs. 250/-".

} | Callings and Employments
1983 (Manipur Ordinance

No: 2 of 1983), is hercby repealed.

y “action taken

(2) Notwithstanding such repeal, “anything done or an
been done or-

under the said Ordinance shall be Jeemed to have
- taken under the corresponding provisions of this Act.

- i ‘ :’ I .’
= Printed at the Dircctorate of Plg. & -S
. ! t)‘"}

-
X M:nnipl:r/B_so;c,'g,l_]:_ 1983 —

. . \f_-.. "
0 . t o "
ISL R PR -
— -T _',.»‘,&.;- )
— - - we . e e et -
- TN e .
e \fk_‘_‘ - I
'~l| . = -,
— U ety S e ey
Lt TR Tk -'.‘.r

Scanned with CamScanner

-

=
- -

W gy ]

TR R S e nd e 4



